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SARDAR SVVARAN SINGH : Sir, probably
this question is based on a newspaper report that
appeared in some of the newspapers today and if
even that news item is carefully studied this relates
to the possibility of some economic aid being
given to Uganda but there is no authentic backing
lor that news item and we are convinced that in
adopting this attitude of sending the persons of
Asian origin out of Uganda, this step of the Uganda
Governtnenl: has not the support or backing of the
Government of the USSR.

SIIIU DAHYABHAI V. PATEL: The hon.
Minister tried to differentiate between what
happened a lew years ago in East Africa and
Uganda. Is not Uganda one part of East Africa?
East Africa was comprised of Uganda, Kenya and
Tanganyika. So Uganda is one of the parts of that
area and these people there are being sought to be
expelled from there. That is very clear.

I would also like to emphasize the question my
predecessor asked. There is a feeling that the Soviet
Union and the Arab States are encouraging Uganda
in this. Has the Government any information on
ithis matter?

SARDAR SVVARAN SINGH . I have already
said that my reply to that is in the negative.

SHRI DAHYABHAI V. PATEL : What about
the previous question? East Africa consists of all
ithese three States .

SARDAR SWARAN SINGH : I have never said
it is not part of East Africa. That is geography.

SHRI DAHYABHAI V. PATEL : Then why do
you confuse it?

THE VICE-CHAIRMAN (SHRI V. B.
RA]JU):Now let us go back to the Bill relating to
ICS officers.

THE FORMER SECRETARY OF STATE
SERVICE —OFFICERS (CONDITIONS OF
SERVICE) BILL. W2—contd.

SHRI N. G. GORAY (Maharashtra): Sir, this Bill
relates to a category of officers who are on the way
out, and I never expected that so far as this Bill was
concerned my friend Mr. Bhupesh Gupta would
pour all the ridicule and scorn and contempt on the
ICS officers who are almost nowhere. Sir, we have
to understand this in the perspective of history, and
if we try to understand this in the correct
perspective, then I L/B(N)URSS-5
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think there is no need to give vent to so much scorn
about the Service, which is coming to an end. Sir,
alter all, when the British came here, they had to
create their own instruments of governing such a
vast empire, and that is why this Indian Civil
Service was founded, and ii must be admitted that
this Civil Service really discharged the duties thai
were expected of them with efficiency and loyalty.
It is true, Sir, that we. who snuggled lor freedom,
and they, who tried to oppose the British Raj,
always came into conflict. And the clash was
inevitable. But it was inherent in the very concept
of that service and, therefore. Sir, when now the
Service is going out. I do not think it will be proper
to blame that Service or to pour scorn on them or to
biand them as traitors. Their role is finished, and
when we are sending them out, let us observe that
etiquette expressed in nil nisi bonum (of the dead
nothing but good). If there were some very bad
administrators among the Civil Servants, if among
them there were chavanist, if among them there
were empire-builders, there were certain people like
Mr. R. C. Dtttt, Arvind Babu, Subhas Babu, Mr.
Surendranath Banerjee, and so many others, my
friend, Mr. Kamath was also one of them. So, Sir,
let us try to understand the role that they tried to
play. el us evaluate what they did here.

SHRI BRAHMANANDA PANDA (Or-rlssa):
The divines have left us. Now we are left with the
devils to deal with.

SHRI N. G. GORAY: Therefore, I am not
grudging them the pension that is being given to
them under this Bill, I won't grudge that. To my
mind, Sir, the other question is far more important.
The Civil Service that was conceived by the British,
that was created by the British and which served
them so well, is going out. But what are we putting
in its place? That is the question to which I would
like my friend, Mr. Pant to devote his attention.
And, Sir, if you were to say that the IAS are
replacing the ICS, then I would like to point out that
the sort of service that we are expecting from the
IAS is entirely different from the service or the
work that we were expecting from the ICS.

The tasks are completely different. The task
before the ICS was to hold in bondage a i lonial
rountrv The task that is facing the IAS people, the
new cadre, is to build up this country. These are
two entirely different tasks. I would like our
Minister to try and find out whether there are not
certain guidelines provided by the Adminis-trative
Reforms Commission. I am one of those who are
very sorry to find that so much effort was made—
Shri Hanumanthaiya was the Chairman of that
Commission, and whatever may be the opinion of
Shri Hanumanthaiya, after he has resigned or he has
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been asked to quit, I do Eeel alter going through the
report that Shti Haninnanihaiya and his colleagues
had realh made a very honest and painstaking effort
to understand the role of the Administrative Service
and in give it a new orientation. Yon will find thai
the report is Lying there "alluring dust. Nothing
has happened. When 1 was a newcomer to the I
louse, 1 did put the question as to what had
happened to the report, 1 was told that a Committee
had been appointed and ur\ soon Ibe report of the
Committee would be taken into consideration. 1 do
not know what has happened to that Committee. I
do not know whether a report was submitted and. il
a report was submitted, what lias happened to that
report.

So man) friends have tried to draw attention
and I would also repeat the same thing, that there
arc various branches now, and il is not only
collecting revenue and keeping law and order; it is a
question of the entire nation being built up. The co-
operative sector, small industries sector, big
industries, neav) industries, public sector, private
sector, there arc so many multifarious activities.
Do you mean t,0 say that only the IAS people ate to
he given all the top jobs? Ate the) capable or have
they been trained for that? If you confine all these
top places for the IAS, then. Sir. I would like to
warn the Government that there is going to be a
terrible discontent in the cadres which come from
the oilier fields, technicians, etc. etc. Therefore, I
would like to impress upon Mr. Pant that this Bill is
all right so far as it goes. I am also sure that when he
replies be will say that ibe questions that, we have
raised are not directly connected with this Bill. I
admit that; but when a particular Service is going
out and we are bidding good-bye, I would like to
point out that unless the vacuum is filled, unless we
create our own cadre, unless we have a Service
which will suit the new circumstances and ibe new
challenges, we shall have not done our duty. Thank
you.

SHRI G. A. APPAN (Tamil Nadu): Mr. Vice-
Chairman. Government have now chosen to abolish
the privileges or the so-called privileges that the
former Secretary >1 Stale Service personnel enjoy
during the present day. You can just compare it with
the privileges that a number of other cadres of this
country had in 1930, the legislators had, the
parliamentarians had when our country acquired
independence. But everybody is trying to increase
his privileges and perquisites, whereas some of us
have chosen and brought here a Bill on the floor of
the august House to abolish the privileges offered to
these ICS people or the Secretarv of State Service
people. How manv are there now? How much of it
is going to affect the
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national exchequer? The number, according to the
Minister's figure, is barely 80 who are now in
service, the ICS people. One is going to retire in
1980, two in 1979, two others are going to retire in
1972, and even it all the 80 were to continue, what
is it going to cost? It is not more than Rs. 40,000. It
is said that each of them draws Rs. 500 more than
the IAS. I tell you I have my greatest regard,
personal regard—I think no honest man can dispute
it—for the people who are foreign-returned, for the
people who are foreign-trained. For the Barrister I
have the highest regard, much more than the so-
called Advocates here who are B.Ls.

I have the highest regard for the ICS officers
equally and for people who are members of the
Harvard University, Oxford University and things
like that, people who have taken their law degrees
from Harvard, Washington, Cambridge and Oxford.
Every-bodv knows whether one accepts him or not.
it is a dogmatic factor—which a man can or cannot
accept. Under these circumstances, I have the
privilege of working ai least under four or five
people. Mr. Hejmadi who has been the Chairman of
the UPSC, the late Mr. Venkateswaran and Mr.
Raghava-chari. Mr. Vice-Chairman, can anybody
disown here about the integrity, sincerity, the hard
work and the honesty of these people? There were
one or two black sheep like Mr. Venkataraman who
was dismissed or removed. In every cadre there are
people like that. I am really ashamed that a person, a
highly qualified, highly educated person, a great
politician like my friend, Mr. Bhupesh Gupta,
should stand up against these people. I do not know
whether he came into contact or into loggerheads
with any of these people. (Interruption® Perhaps, he
has failed in the ICS. I am told that people who fail
in the ICS take the barrister examination and come
here. I do not know what has happened. But I have
the highest regard for him. I have also the highest
regard fni every Minister. But a Minister gets Rs.
3000 and with all their perquisites it is more than Rs.
10,000, the people say. We are agilated about Ibis
pittance of Rs. 500. But when compared to the
efficiency, integrity and tin' honest work of these
ICS men and (he IAS people, vou should give them
even more than Rs. 500. How many of these top-
ranking people get?—Rs. 5000, Rs. 10000, some
riff-raffs, some heads of departments, as people at
(he helm of affairs. One of my friends who is a
Minister has chosen to take a man, Mr. Basu. from
the Indian Airlines, one who has spoiled the ranks
of the IAC. How manv Ministers take their own
people and give them top-ranking jobs? lor the sake
of Rs. 500 vou are doing this. This is my personal
opinion. It is a black letter day. On certain things I
agree with the lion. Minister. Of course, vou can ask
them lo get their money in rupees instead
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of in sterling. If you ask them they will do it. And it
is really very unfortunate to lay down a condition
here that unless they give their option to continue in
the service, you will deny them even the death
benefit, PF benefits and things like that. It is a
breach of the contract. It is the breach of the MIII inn
faith. And when an officer is appointed, if you put
him on some job and even if a rupee is lost in his
salary or emolument, he goes to the court for a writ
and other things. But here overnight you want to
take away Rs. 500. They do not rare for it. In the
past when the salary was given to the European ICS
men they got their butlers, gardeners and so many
other people and most of them were Indians who
worked for them. But some of the Indian ICS men
become so selfish and narrow-minded that they
would not even have a small cook or a chauffeur or
a chaprasi or a cleaner. For such people, it was
pointed out, "My dear boy, appoint some people and
our people will be benefited." But that is not within
our purview.

Mr. Vice-Chairman, Sir, let me request what is
the use of blaming the arrow instead of blaming the
archer? I am sorry that this unpleasant task came to
the lot of my very good friend, Mr. Pant, son of a
very great person. I know that some people have
been pressurising ihe Government for bringing this
black law. 1 would call it black law. I would even
champion the cause of the I.C.S. men but for my
party. This is my personal opinion.

You say that the I.C.S. men should not get jobs
after their retirement. I would say that the Judges
should not be appointed for any counsel or anything
like that. I would also say that nobody in senior
positions should go in for a job and appointed even
as a legislator or a Member of Parliament or
Chairman of anything. In how many cases have the
Government appointed as Chairman? 1 would
request the Government to have only one yardstick
of justice and not to have two-sided or many-sided
approach.

I know, Mr. Vice-Chairman, the majority is
going to approve it. I am also for democracy, and
along with you. But in my sense of duty I would
protest. I feel that the I.C.S. people, if they are
honest should, as a protest, all of them resign. What
is this pittance? If 1 would have been an I.C.S.
officer, I would have resigned my job. Here I would
rather say do not give so much benefit to the I.A.5.
people. Do not put the lamb, the sheep and the goat,
the donkey and the horse together.

SHRI BHUPESH GUPTA: Sir, he has made a
constructive suggestion. Yes, as a protest thev
should resign. I think he should add to it that in
order to persuade them to
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resign he would go on an indefinite hunger strike.

SHRI G. A. APPAN: If they want I can do it for
them. They can take me as their lawyer for their
great and sincere cause as Gandhiji did.

SHRI K. C. PANT: Sir I am grateful to all the
hon'ble Members who have participated in this
debate. I wish my friend, Shri Appan, had spoken
earlier because he bad an original viewpoint. If lie
had spoken earlier other Members who participated
may have had an opportunity to comment on his
views.

SHRI BHUPESH GUPTA: I am surprised that
you agree with him.

SHRI K. C. PANT: The debate on the whole has
not been confined to the Bill before us and. perhaps,
to some extent it was inevitable that it should have
ranged over a wider field. There were references to
the historical past of the I.C.S. There were also
references to other administrative matters, the A. R.
C. recommendation and the role of the
administrative services in India today. These are
matters which, as I said, are not germane to the Bill
or the discussion before us. But in the circum-
slanccs, perhaps, they were inevitable. I do feel, and
I hope my hon'ble friends will not mind my saying
so, that it would have been better if no names has
been mentioned, if no persons had been named and
some remarks which were not in good taste had not
been made. I think I owe it to the House to make
this observation.

The 1.C.S. has had its own past. It has been a
service which has worked under the British in the
old days and many hon'ble Members in this House
have very unpleasant memories of that association
of the I.C.S. with the British Government.

At the same time, it has been called upon, after
independence, to face up to many situations. And at
a time when the country was run by stalwarts like
Jawaharlalji, Sardar Patcl and others and many
troubles came on our country, the ICS did perform
a service to The country. There are good people
amongst them: there are bad people amongst them.
All I would request is for IThe House to share the
gracefulness of Shri Goray's references to the
service. He made a very graceful reference and I
think it is in that spirit of grace thai this debate
should be conducted.

Sir, my hon. friend, Shri Banarsi Das is not here.
He referred mostly to general ad-ministiativc
matters. He referred to the ARC Report and to the
general questions of how much district experience
field officers should have, the field officers versus
Secretariat officers and so on. He referred to the
accountability of officers. All these things,
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1 do not think I need reply to. lint one point he
made which I think needs a reply, and that is, he
said, "if you look at the USA or the USSR or Great
Britain, you will not find this kind of service
anywhere". 1 presume that he said thai as a matter
of criticism. But 1 take it as a compliment because
we have to find our own answers io the
administrative problems that we have in this
country. Our problem is unique and out answers
must be unique. We are a democracy. I hose
countries which are not democracies have their own
systems. We want to use the administrative
machinery to effect social transformation according
to our own genius, according to our policy. We nam
io give our people a better way ul life. India is a
country in which the ad ministration must play a
much bigger role than in other countries, where
education is widespread, where traditions are well
established and where economic growth has taken
place, the vole of the administration HUM be
necessarily very much more involved in the
processes oi development, with the ability to secure
people's participation; and the administration must
be in tune with the aspirations and hopes of the peo-
ple. Therefore, out administration necessarily
cannot copy blindly any administrative set-up
anywhere in the world. I think the soonei we
accept the responsibility for evolving an
administrative structure which is in tune (villi our
needs and which will lind T he right answers under
our conditions, the sooner we will he able to do so.
So, 1 would request Shri Banarsi Das not to look
abroad for models to copy. There are going to be no
models I mm which he will be able to copy. We
will have to take the good things from othei
countries, but ultimately we have to find our own
answers to our problems.

Sir, Shri Sakhalecha referred to the over-
protection being given to the services, particularly
to the ICS and other Secretary of State services. All
I can say is that if he had studied the Bill carefully,
he would have seen that the point that he has made
is already covered under the provisions of this Bill.
I shall refer to that aspect later in a little more
detail.

Sir, my lion, friend, Slirimati Purabi Mukherjee,
has made my task much lighter by referring to
various provisions . . .

SHRI BHUPESH GUPTA: She makes all tasks
lighter.

SHRI K. C. PANT: But her speech seemed to
weigh on my lion, friend's mind for quite some
time.

SHRI BHUPESH GUPTA: She had also made
my mind lighter.

SHRI K. C. PANT: 1 think each one can draw his
own interpretation from that.
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Now, Bhupeshji spoke and he said he was happy
that we had brought forward this Bill. Further he
seemed to be replying to Shri C. C. Desai's speech
in the other House. I was a lit tie intrigued by that
because I thought that it was the normal practice in
this House not to refer to the speeches in the other
House, but . . .

SHRI BHUPESH GUPTA: Mr. Chavan came
and read out the speech he made in the other House
verbatim. Even when I pointed out. he continued
with it. The proceedings ate there. I entirely agree,
genc-i.ills you do not read out. I did not refer by
reading. But Mr. Chavan read out exactly the
speech he made in the other I louse. I had a copy of
it and I said, "Mr. Chavan. you are reading out . . .
", but he went on undaunted.

SHRI K. C. PANT: Anyway, he has made his
own rules and this is another one.

He referred to the fact that Shri C. C. Desai had
said that Congress Ministers are eating oul of the
hands of the ICS Officers. And he asked Mrs.
Purabi Mukherjee whether she had also eaten out of
the hands of the ICS officers . . .

SHRI BHUPESH GUPTA: I did not say
that.

SHRI K. C. PANT: You asked her. It was a polite
query. I only have to remind him that there is hardly
anybody in the House whose party has not been in
some Government or the other somewhere or (he
other, and I do not think Mr. C. C. Desai referred to
Congress Ministers. He referred to Ministers in
general. I think it is for each of us to search his
heart. I do not remember any Government
anywhere, whether ii be the CPI, the Jan Sangh, the
Congress (O), the DMK, the PSP, any party, who
while they were in power, had said, "Take away our
ICS Officers or take away our IP Officers", All of
them have used these officers, and I think, rightly
so. And they are supposed to be the instruments of
the Government .

SHRI JOACHIM ALVA: In Madras there is
some trouble. The case is in the Supreme Court.

SHRI K. C. PANT: That is all right. I am only
making a point. While both are responsible lor
carrying out the administra-* ion. all the parties made
full use of the instruments that were available to
them. And these included ICS Officers. I do not
recall a single case, including Kerala today where the
CPI Minister or Chief Minister said, "Well, take
away these ICS Officers Jawaharlal Nehru said
something against them before independence." I do
not remember that. I do not recall such instances.
Therefore, while appreciating the
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support which 1 got from Bhupeshji, I would only
say that 1 am sorry ihui he himself lues never been
in a position of responsibility in ihis manner. I wish
he had. Then perhaps he would have said . . .

SHRI BHUPESH GUPTA: The question
Has not eating out of hand . . .

SHRI K. C. PANT: Eating out of the hands of . .
. {Interruption). He did not rclci to Congress
Ministers. He referred to Ministers in general . . .

SHRI BHUPESH GUPTA: 1 said that is the
impression.

SHRI K. C. PANT: That is the impression which
1 am trying to clear, and I am not going to accept
Shri C. C. Desai's version in this at all. I assure him
that I do not think any parly, any political party, in
this country is citing out of the hands of tin ICs.
The) are the instruments of the Government and
they are nothing more than an instrument of the
Government. If the Government is efficient and
effective, if the Minister is efficient and effective,
the Secretary cannot do anything. And therefore, let
us he clear that in these matters we emphasise the
role ol the political wing of the Government, the
supremacy of the political wing of the Government
as against the administrative wing. If this is the
point at issue. I am entirely with him. My
honourable friend, Shri Dahyabhai Patel has asked:
In 25 years have we given the country an
alternative? I am a little surprised that he has asked
this question. I certainly think that we have given
an alternative I certainly think thai the adminis-
tration Of this country is not going to IK any the
worse when the ICS is not there. And this question
betrays a lack of confidence which surprises me.
Win should we lack this confidence? What is it in
the ICS that is so special that our IAS will not come
up to or oilier services "ill not come up to? I do not
share this lack of confidence or ihis pessimism
anywhere, lie says the details have not been given
in the Bill. Details have mil been given in Ihe Bill
because the general provision is that but for A. B, C,
all the other privileges have been removed.

The central point is that ICS is no longer a
privileged service. Thai was our com-milmenl and
as Shri Banarsi Das has said we have kept that
commitment and we have honoured that
commitment. All the privileges have gone with this
Bill. T shall later on list the various privileges that
have gone. This says what privileges are gone
except 1, 2, 3, etc. We have not listed the details. I
can certainly give yon the details if vou are
interested in them. The important point is about the
principle and it is in  pursuance to  that
principle which we
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had earlier committed ourselves to, we brought
forward the Constitution (Amendment; Bill under
which article 814 was dropped and article 312A
was introduced and we have now come before this
House with this Bill,

Shri Goiav also referred lo ARC and he said that
the report is gathering dust. 1 think this question has
often been asked in the House and therefore 1 do
not want to go into details. But of the ti7
recommendations which the ARC had made on
Personnel Administration, decisions have already
been taken on 35 of ihem and they are in various
stages of implementation and 32 recommendations
are under the consideration of the Government,
Therefore, it is not right to say that these
recommendations are gathering dust. They are
being implemented and decisions are being taken
on them.

Shri Pilainber Das asked me a question. He is
in.1 here. Bui I procured ihis information. On the
lib March 1971) four retired ICS officers ivere
getting pension in Sterling in England through the
High Commission. Of ihese two were of British
nationality and two were Ceylonese. One of IThe
Ccylonese pensioners died on S-S-1970. This is The
information he had sought from me.

Sonu body said ili;it this is something
\sliiih should have been done 25 vears ago. I
was going through the speeches of Sardar Patel 25
years ago in the Constituent Assembly. There he
had given the reasons uliv it uas necessary at that
stage to have special agreements guaranteeing
certain conditions ol service for the ICS officers.
He has given very cogent, strong and powerful
reasons, [ need not repeat ihem. The point is that
even in 1947 Sardar Patel said that it will be open
lo Parliament later on to consider what changes
they would like to bring about in these conditions
of service. Hi' hail anticipated thai even in 1917
iisclf. So. I would like Shri Dahyabhai to consi-ilci
that even al that stage The Sardar did not envisage
these conditions as iinmortable i<>)  ;ill lime
come. ..

SHRI BHUPESH GUPTA: Km ihe son is
immutable.

SHRI DAHYABHAI V. PATEL: I consi-ilii ii
dishonest ror the Government. You have gone back
on all the promises made.

SHRI K. C. PANT: One oilier small (joint I
want to make is that it is not as if we have not
improved upon the conditions ol service of the
Secretary of State Service Officers. In respeel ol
IPS the retirement benefits are perhaps more
favourable than those which are offered to TP
officers. When option was given to IP Officers, all
of them opted for the IPS retirement benefits. These
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rules are now applicable to them. As the House
knows article 314 put certain fetters on the
Government which prevented it from changing . . .

SHRI BHUPESH GUPTA: In the original draft it
was not there.

SHRI K. C. PANT: Well, in the draft that was
there, as finally adopted, article 314 did put these
matters and now we have removed these and now
we can make any changes we like.

Now, Sir, the point that I would like to make
clear is that after this, whatever changes will be
made, now there is no fetter of this kind at all. There
seems to be some confusion, that hereafter also
some letters will continue. I would like to assure the
House that now there are no fetters.

As regards the changes made, as I said just now,
because they have not been spelt out, an impression
has been created that may be whatever was
expected has not been done by this Bill. It is a very
erroneous impression, if I may say so, and I would
like just to refer briefly to some of the major
changes in these special conditions of service which
this Bill will change.

Firstly, the retirement age. The retirement age of:
the IAS Officers, as you know, and of the Officers
of the Central Services is 58. Retirement of the ICS
Officer was not given in terms of age, but it was
given as 35 years after joining sen ice in India, and
if an ICS Officer was 23 or 24 or perhaps 25 when
he joined service, automatically his retirement was
at 60. So, now it will be brought to 58, and this will
be uniformly applied to the ICS Officers as well as
the IAS Officers.

SHRI DAHYABHAI V. PATEL: How many ICS
Officers will retire now? That was the question we
asked.

SHRI K. C. PANT: I will come to that. I can tell
you that there are 80 officers now in service and, as
Shri Appan said, the last of them will retire in 1979.
Now, in between, some ol llieni would have retired,
perhaps roughly about 30 would have retired, say, in
another year or so. But I cannot give the exact dale.

SHRI G. A. APPAN: I would like the honourable
Minister to give the exact break-up.

.SHRI K. C. PANT: There is one difficulty. You
see, there is a provision in the bill that alter the
appointed day, all the Officers who are over 58 or
will become 58, within the next six months will
get an extension for six monihs.

SHRI BHUPESH GUPTA: Why?
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SHRI K. C. PANT : I will explain. Therefore, ii
»ill not be possible for me to give the exact
numbers at this stage. But, once we have selected
the appointed day, then certainly I will be in a
position to give the exact number of those who will
retire on such and such date. Bhupeshji asked me
why we have provided this grace period. The
reason is very simple.

SHRI BHUPESH GUPTA: I have provided for
se\ci! days.

SHRI K. C. PANT: You might have provided
that. If you like I can answer your amendments
also.

SHRI BHUPESH GUPTA: Yes,
amendment comes.

SHRI K C. PANT: At that stage? All right. I
thought, Sir, that lie would not like to make a
speech alter he hears me. Sir, I admire the vigour
with which he speaks and so we should not deny
ourselves the pleasure of hearing his speech.

Sir, at present, the ICS Officers cannot be retired
prematurely by the Government. The IAS Officers
and the Central Services Officers can be retired at
the age of 58 or after they have completed 30 years
of qualifying service, but not the ICS Officers.
After this Bill lias been passed, they will be brought
on par with the other Officers and so, they can also
be compulsorily relived prematurely.

Then, Sir, the powers of effecting reduction in the
amount of retirement benefits ordinarily admissible
were not available in respect of the I.C.S. Officers
even when the service of the Officer was considered
to be unsatisfactory. These are available in the ease
of the other Government servants. So, ;iiiii ihis Bill
is passed, this power will also become available in
the case of the ICS Officers.

Then. Sir, in the case of the other Cm eminent
servants, even after pension is sanctioned,
disciplinary proceedings can be initialed for
withdrawing pension or a part of the pension for
recovering the whole or any part of any, pecuniary
loss, caused to the Government, subject to the
fulfilment of certain conditions which are given in
the rules. This was not available in respect of I lie
former Secretary of State Service Officers. 1 his
(ours the IGs and IPS officers. Now, with this
legislation, they will also be brought on par and
there will be no difference 5 P.M.

SHRI BHUPESH GUPTA: Including those who
are under retirement?

SHRI K. C. PANT: Yes. Even after payment is
sanctioned, disciplinary proceedings cm be
instituted For withholding pension or any part of
it. Prospectively it will be

when the
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covered. Hut we have to examine the point whether
retrospectively also it will cover.

J Inn. somebody—-] think Mrs. Purabi
Mukherjee—mentioned that State Governments
cannot suspend 1CS Officers. This is a fact toda)
that Stales cannot suspend ICS officers unlike
others. In fact, it is related to disciplinary matters.
Mates have power to suspend other All-India sen
ice officers, but not these officers. But after this Bill
is passed, this difference will also go and they will
be brought on par with others.

There is no provision for imposing a penalty on
compulsory retirement today on ICS officers. Thai
will also be changed, there will be changes in the
Leave Rules which Mrs. Mukherjee referred to—
sterling matter I have already referred to.

I his is not a exhaustive list. This covers changes
thai ale being brought aboul through this Bill.

Sir, I do not want to take more time ol the House.
1 think when we take up the clause-by clause
discussion, it an) specifil points are brought up. I
will take them up at that stage.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

"That the Bill to provide for the variation or
revocation of the conditions ol service of former
Secretary of Slate Service officers in respect of
certain matters and for mailers connected
therewith or incidental thereto, as passed b\ the
l.ok Sabha. be taken into consideration." The
motion was adopted.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
We shall now lake up clause by clause
consideration of the Bill.

Clauses 2 to 4 were added to the Bill.

Clause 5 (Pay "/rCS members of Indian
Administrative Service and LP. members
of Indian Police Services)

SI1IRI BHUPESH GUPTA: Sir, I move:

2. "That at page 3, after line 6, die following
proviso be inserted, namely: —

"Provided thai am financial or other benefit
which is not available to the members ol the
Indian Administrative Service or the Indian
Police Service shall stand withdrawn on the
appointed day to the extent it is in excess of
what is applicable lo the above-mentioned
Services".

Sir, I want this proviso to be added after clause 5.
It is explicit. I need nor. make a speech. I reserve
my speech for something else. I want to bring it at
par with the Indian Administrative Service. That is
why
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I have given I his amendment. The only question
thai may be raised in this connection is it it means
the deduction of actual amount the) are getting.
Well, Sir, in some cases it would mean, and in
others it would not. Well, if this is so, lot it be so
because reductions are made in some cases when
you take a measure of this kind.

Vnyway, 1 do nol wish to speak much on Ibis

The question was proposed

SHRI K. C. PANT: Sir. the effect of this
amendment would be lo make the conditions of
service as respects pa\, the same as between the
1CS and the TAS, So much reference has been
made to the speeches in the other House. M\ hon.
friend, Shri Indrajil Gupta said that he did nol want
am reduction in the pay of ICS officers in (heir
present posts, but when they arc promoted it should
be on IAS scale.

SHRI BHUPESH GUPTA:
compromise.

1 am read} Idr

SHRI K. C. PANT: I told him that if today an
ICS man is a Joint Secretary receiving a certain
pay ami you make him a Secretary, in effeci he
expects a certain monetary rise also. He expects
ithat. Ii would look a little petty to expect a Joinl
Secretary getting pa) at a certain level to accept
something less when we accept the general
principle of protecting the pa) of Government
servants and make an excep lion in this case and we
say that he should git Rs. 101) or Rs. 200 less. This
seems to be somewhat unnecessary and that is why
we have gol this provision.

Il VICE-CHAIRMAN (SHRI V. B RAJU):
The question is:

2. "That at page3, afterlineli. the
following proviso be inserted, namely: —

"Provided thai an) financial or other benefit
which is not available to the members of the
Indian Administrative Servici or the Indian
Police Service shall stand withdrawn on the
appointed dav to the extern it is in excess of
what is applicable to the above-mentioned
Service."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

"That Clause 5 stand part of the Bill "
Tlie motion was adopted.
Clause 5 was added to the Bill.
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Clause 6—Retirement of ICS members of IAS
and IP members.

SHRI BHUPESH GUPTA; Sir, I move:

3. "That at page 3, line 10, lor the
words 'six months' the words 'seven days' be
substituted."

This is not and this need not be so controversial
as the previous one. Here it is provided for six
mouths' extension, that is to say, if one is 58, he
may be allowed alter the appointed day—I have an
amendment lor the 'appointed day' also and that will
come later—to have six months more. I have
provided for seven days. Win should you give
extension for six months? What is the reason for it?
Now if you decide alter the enactment of this Bill
the appointed day will come and by that time
everything can be got ready. More than seven days
should not be allowed to settle the business and get
things straightened in order to replace a person who
will retire. Six months' lime is itoo much and why
should you provide for it? With this rule that you
are making you are discriminating against the IAS
people on the one hand and you are modifying it in
favour of the former ICS people Therefore I have
suggested seven days here. I am sure in every case
you will see this will be done. Our Ministers may
not eat out of the hands of the ICS officials but they
are full of affection for the ICS officials that liny
will inc\itably extend their tenure by six months. It
is almost certain; 1 cannot think of any Minister in
the Government of India who would like to ask their
ICS men, all right, you have completed your
period, now you can go home, yon can retire; don't
stay here for six months more. So what will happen
is in every case the extension will be there, and that
should not be allowed. Somehow they have all
become ICS-minded now. That is why I have made
it seven days. Why have additional affection for six
months for the fCS people? You should get
accustomed to separation with the ICS now.

Tlie question was proposed.

SHRt K. C. PANT: Sir, we are nol miserly in our
affections. It extends to my lion, friend as much as
it does to others. I don't think he is right when he
says that we are giving extension to ICS officers
these days. If he looks at the record of the last
couple of years, the general policy of Government
has been not to give extension.

SHRI BHUPESH GUPTA: But after sixty they
retire.

SHRI K. C. PANT: No, no, whatever ii
is, you said we are prone to give extension at feast
of six months. It is not a matter of fact.
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SHRI BHUPESH GUPTA: BUL it is a fact that
;ou give extension to Raj Bhavan from Soutli
Block, extension from South Block to Raj Bhavan.
It is a long extension.

SHRI K. C. PANT: All thai may be but that, I
think, is not what you are mean ing.

SHRI BHLPESH GUPTA: This is a kind of
extension.

SHRI K. C. PANT: Sir, die point which
Bhupeshji made, I must clarify, Firstly, they are
not all fifty-eight now.

SHRI BHUPESH GUPTA: Some will be.

SHRI K. C. PANT: He himself suggested that the
Ist of October might be the ."appointed day".

SHRI BHUPESH GUPTA: Second oi October,
not later than that.

SHRI k. C. PANE: All right, second of October. I
don't go into that; I cannot make a commitment for
that at this stage. We wan.: to make it early
ourselves. But once it is accepted as the "appointed
day", possibly one-third of the ICS officers would
have retired by six months, within this period?
Some of them are fifty-eight, some of them will be
fifty-eight within this period. Even they will be
covered by this six months. Now it is normal, and
he knows that it is usual in Government service, to
allow some leave preparatory to retirement.

SHRI BHUPESH GUPTA: The ICS, what they
do? They leave after utilising the leave. They keep
in reserve four months' leave prior to retirement and
they take it afterwards.

SHRI K. C. PANT: Well, in any case prior to
retirement they are entitled to take leave, and
generally it is about four months. Generally a
couple of months are required foi processing the
applications and so on. A certain period of notice
should be given to them. They were expecting to be
in service up to a certain lime; now we are
curtailing that period, and it is only fair that we
should give them a certain amount of notice. But 1
have told you about four months' leave preparatory
to retirement and two months for processing the
applications. This is the normal period. Of course
these are minor things.

SHRI BHUPESH GUPTA: Under the law they
will retire now. Suppose preparatory to retirement I
don't take leave, what happens? An ICS officer does
not do so, I do not know why. It is because lie
thought the better way was to continue in service
without applying for leave preparatory to
retirement.
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SHRI K. C. PANT: That he probably knows; I do
not know whether he does. Sometimes, when an
officer asks for leave, lie is denied that leave. Then
he gets the leave afterwards and it is only then, llus
is not the normal thing; I am talking about ihe
normal provisions.

SHRI G. A. APPAN: The favoured people will
get their leave refused. Will he al least give an
assurance that no officer will be refused the leave?
At least let him give an assurance that no leave
applied for will be refused. For some people they
refuse and for some not. This is not correct.

IHE VICE-CHAIRMAN (SHRI V. B. RAJU):
There is no amendment of yours, Mr. Appan.

SHRI G. A. APPAN: Whatever it is.

IHK VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

5." 1 hat at page 3, line Hi, for the words "six
months" the words "seven days" be substituted.

The motion urns negatived.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

"That Clause 0 stand part of the Bill."
The motion was adopted.
Ctiiii.se 6 was added to tlic Bill.

Clause 7—Pension of I.C.S. members of
Indian Administrative Service.

SHRI BHUPESH GUPTA:

I. "That at page 1, lines 10-11, for the words
thirteen thousand three hundred and the thirty-
three and one third, the word 'eight thousand one
hundred' be substituted." The question was
proposed.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The amendment is self-explanatory.

SHRI BHUPESH GUPTA: Here it is provided
"to receive by way of annuity rupees thirteen
thousand three hundred and
thirty-three and one-third". "and onc-iliiicl"; ;i
ven exact figure. Now that comes to, I think, Rs.
1,100 or so per month whereas an IAS officer, 1
understand, gels Rs. 075 or so per month. Now at
least let us make ii in the rase ol future pension.
Why they should get Rs. 1,100? Now they will be
retiring virtually as members of the Indian
Administrative  Service. Just because their
administrative parentage was ICS, therefore they
should get Rs. 1,100, and others belonging to the
1AS, they will get Rs. 675 even if they retire more
or less al the same time?

I move:
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English service parentage—Rs. 1,100; Indian
parentage—Rs. 675. Why ihis discrimination

against your own service. I cannot understand. Here
you cannot acrid the argument that you are taking it
away. 1 would like to cut the pensions of those who
are receiving Rs. 1,100. But assuming you do not
accept as ridiculous a suggestion as that, at least
those who are retired should be satisfied with the
same pensions as are available to the IAS officials
when they retire. Why should they not? After all
they have gained much by way of salary and other
advantages and privileges during the entire period
ol their service. After retirement they should be in
the same line in the matter of pension with the IAS
people, Rs. 073. 11 is not a small amount as a pen-
sion. We do not get anything. I would also be
retiring alter 25 years or so. 1 would not get
anything as pension. Therefore I sax, why this
favouritism? I say this principle is wrong. You are
making them equal and at the same time giving
some patronage. M\ friend Mr. Appan will say they
are brilliant, win they should not be paid that. Von
Ministers retire and you do not get a pension. So it
is very wrong in principle. This is something which
is a hangover of the past. This is an 1CS tradition.
My friend Mr. Goray says, why are you quarrelling.
I am not quarrelling. The tradition is bad. You can
see how il weighs upon us. They are a dying species
but the tradition lives behind. Even the Ministers
will give them Rs. 500 more. That is not fair. It is
demoralising. Yet you say when others ask for
money, no money, no increment, nothing is
possible. But here you are retaining the old thing.
This is a very reasonable suggestion, but I know
that von will not of course accept it for obvious
reasons because you may not have eaten out of ICS
hands but you have hands which have been feeding
the ICS in this respect.

SHR1 K. C. PANT: I would like to make it clear
thai the e\-ICS members are even today members
of the IAS, they are members ol the Indian
Administrative Service.

SHRI BHUPESH GUPTA: They are really not.
Mr. Swaminathan objected by writing a letter to
the Times of India that he is an ICS. They had put
up the name plates in their houses saying ICS.

SHRI K. C. PANT: They are today members of
the Indian Administrative Ser-\'uc. He said he does
not get a pension after retiring. I hope that this
House will not see the day when he retires. He will
continue as he is . . .

SHRI BHUPESH GUPTA: Thank you very
much.

SHRI K. C. PANT: . . as the lively spirit in the
House. But the point is he does not
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have any conditions of service. He has no

conditions of service.

NHIU BHUPESH GUPTA: Sir, on a point of
order. As conditions of service, there are the Rules
of Procedure of the House, your frightening look all
the time, \OII ask me when to sit and when to stand
up. These are my conditions of service. We are
under very strict conditions of scrv ice.

SHRI K. C. PANT: Except for retirement
lienefit.

SHRI BHUPESH GUPTA: We function
in the exes of the public. Your ICS function behind
the doors. See the Takru Committee, the Pipelines
Enquiry.

SHRI K. C. PANT: My hon. friend Shri Bhupesh
Gupta himself is verv harsh on the Government. If
we ever think of changing adversely the condition
of service of any body in Government service, lie
himself objects very strenuously, whether it is
labourer whether it is somebody else in Government
service. It is the principle I am talking of he is \ipset
about in this case I wotdd like to tell him that even
when he talks of the future, the ICS officers earn the
full annuity after 25 years of service. All of them
who are now in sen ice have completed 25 years of
service. They have earned their full annuity. This
factor should be taken into consideration in fairness
by my hon. friend. The last point is I hat the IAS
and ICS retirement benefits are not exactly
comparable. In respect of the IAS, apart from
pension, there is the death-cum-graluilv scheme and
there is the family pension scheme. Both these were
not available to the ICS although some years ago
tliis was thrown open to the ICS. Sonic of lhem
opted, some did not opt and thai was thrown open le
them for sonic consideration. Earlier they could
commute 50 per cent of their pension; as
consideration for option, they could compute only
3SJ per cent. There are various aspects of retirement
benefits which have to be taken into consideration.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

4. "That at page 4, lines 10-11 for the word
'thirteen thousand three hundred and thirty-three
and one-third' the words 'eight thousand one
hundred' be substituted.' "

The motion was negatived.
THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The queslaion is:
"That clause 7 stand part of the Bill."
The motion was adopted.
Clause 7 was added to the Bill
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New Clause 8A.

SHRI BHUPESH GUPTA: Sir, I move

5. "That at page 5, after line 14, the following
new clause be inserted, namely:-

'8A(1) No Former Secretary of State Service
Officer shall be entitled to receive oi claim
his pension if he joins any company belonging
to the larger business houses as a director or in
any other official capacity in the management.

(2) No Former Secretary of State Service
Ollicer, who is paid a pension, shall be
appointed as Governor or Lt. Governor after
the appointed day.''

Kindly listen to my amendments. The hon.
Minister should listen. I have your sympathy if not
vote. 1 do not get your votes nowadays. But
generally your sympathy will come after a few
years.

It is a wonderful case. Two things 1 want to be
protected. Firstly, I want that they cannot have both
ways. On the one hand they get annuity or pension,
whatever you call it from the Government and on
the other hand, they join larger business houses
subject, ol course, to the rule. The Government has
the power to give them permission. It is there. 1
want a situation whereby they would not be allowed
to join tai-ger business houses because that is a
source of corruption and we are pledged altogether
to cut out that source of corruption. II the) join
them, they should immediately lose the benefits
they get from the Govern ment. We would not like
to finance them even after they leave the public and
go and serve ihe big business. We know what they
do. This produces a very bad results in our public
life, apart, from all kinds of corruption. Now, I
cannot think of any big business house in the
country which has not accepted these elements in
order to gain undue favour and advantage from the
Government. The so-called link men or liaison men
in Delhi are the creations of this kind of
arrangement, Everybody knows this liaison
system and how it works. Therefore. 1 make it
obligatory—if they gain for this kind of job, let
them lose the benefit, lei tin in lose the annuity. And
I want to set a standard here, 1l is not creation of
conditions ol service as such. It is a que. lion of
laying down a new set of norms in order to protect
public morality and public standards against a
certain encroachment

and violation by people. ..

SHRI G. A. APPAN: On a point of order.
Everybody is speaking about privileges. What is it
that you are giving him - so much of time? They
have got so much of lime. It is not followed in every
case. When there are amendments a person is
allowed to speak only once irrespective of
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the number of amendments there may be. But you
arc giving him so much time, with all my regard for
my good friend. Perhaps, he is the only privileged
person now.

SHRI BHUPESH GUPTA: My friend
does not give any amendment. If he has given, he
could have spoken.

SHRI G. A. APPAN: We have a lot of Other
business also. But how long will he take? It is only
a waste of paper, We know his speech. We know
that he is a clever speaker. Of course, there is not
much of eloquence at least for us to enjoy.

You give some amendment. 1 agree ilmi in many
eases extension was not given. But hon'ble
Members know that. the appointment of the I.C.S.
officers alter retirement as Governors or Lt. Gover-
nors has created very bad impression in the country.
Why should we appoint them as Governors and Lt.
Governors we cannot understand. That should be
avoided. It seems somehow or the other the Govern-
ment has come to the conclusion that 1.C.S. men
must be provided with jobs as Governors after their
retirement. Win should Lt be so? You can find
Governors from among politicians or others men-
tioned before you.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The point is clear.

SHRI BHUPESH GUPTA: The Governor's post
should be abolished.

T am for it. These two conditions should be there.

SHRI K. C. PANT: Even now under the existing

rule any government servant, whether he is a
former Secretary of Scate Service officer or other
officer, on retirement is required to obtain the
permission of the Government before accepting
commercial employment within a period of two
years after retirement. Mrs. Mukherjee referred to
this point. This is what the rule says:—
"Any government servant (whether a former'
Secretary of State service officer or other officer)
on retirement is required to obtain the permission
of Government before accepting commercial
employment; if within a period of two years of
retirement, he accepts commercial employment
without iihe permission of Government,
then no pension shall be payable to him lor the
period of such employment or for such longer
period as the Government may determine."
This is the gist of the rule. Applications for
permission to accept commercial employment, are
examined with reference to certain standard
criteria. This would cover the point raised by my
hon'ble friend.
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As far as the Governors and Lt. Governors go,
this is a matter for considering the suitability. That
is the only criterion. Some of them are good people
and if it is thought that Iheit experience and know-
ledge should be used in such a way, I do not see
why the Government should not have the power to
make use of them?

Sir, apart from these considerations, I hope Mr.
Gupta will also concede, the simple point is while
you are trying to remove the privileges of the I.C.S.
through this Bill. I do not want you to discriminate
against the I.C.S. vis-a-vis the L.A.S. people. His
amendment would obviously discriminate against
the I.C.S. people.

THE VICE-CHAIRMAN (SHRI V. B

RAJU): The question is:

5. "That at page 5, after line 11 rite
following new clause be inserted, name
ly:—

'8A(1) No Former Secretary of Stale Service
Officer shall be entitled to re-iei\e or claim
his pension if he joins any company belonging
to the larger business houses as a director or in
any other official capacity in the management.

(2) No Former Secretary of State Sit vice
Officer, who ispaid a pension, shall be
appointed as Governor or Lt. Governor after
the appointed day.'"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

"That clause 8 stand part of the Bill."
The Motion was adopted
CLAUSE 8 WAS ADDED TO THE BILL.
Clause 9—Power of Central Government to

adapt certain rules, regulations and
orders

SHRI BHUPESH GUPTA: Sir, I mm,;

6. "That at page 5, after line 24, the
following proviso be inserted, namely:—
'Provided thatt no such modification shall
tome into force unless approved by resolutions
of the two Houses of Parliament.' "

Sir, every rule that you make should be approved
by Parliament. Every modification that you provide
for should be approved by a resolution of
Parliament.

The question was proposed.
SHRI K. C. PANT: The only thing that I

wanted to say is that this is a standard clause
which is put on several Bill. The
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idea is whatever adaptations are made in the
rules are made to bring ithera in liar-mon) with

this Bill, not otherwise. Then fore, it is not
necessary to bring it before Parliament.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:

6. "That at page 5, after Wne 24, die following
proviso be inserted, namely:

'Provided that no such modification shall
tonic into force unless approved by resolutions
of the two Houses of Parliament.'"

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B. RAJU):
The question is:
"That clause 'J stand part of the Bill." The
motion was adopted.
Clause 9 was added lo lite Bill. Clauses 10—13
were milled to the Bill.

The Schedule
SHRI BHUPESH GUPTA: Sir, I move:

"Ai page <>. in the Schedule under the heading
'Pay or Scale of Pay' for the existing figures the
following figures be substi-tutcd serially, namely:

Part 1
Rs. 3500
Rs. 3000
Rs. 2500—125/2—2750
Rs. 8000

Part Il
Rs. 5000
Rs. 2750

Rs. 18(H)—50--2000
Rs. 2500—125/2—2750
Rs. 2250—50—2500
Rs. 1800—50—2000

Provided that these scales of pay shall remain
in force for a period of two vears on ithe expiry
of which this scale may. by resolutions passed by
the two Houses of Parliament, be reduced in line
with any general reduction of high salaries that
may be effected."

Sir, the figures are there. All that I have done is
that I have given the pay stairs with respect to the
I.AS. and the L.P.S. cadre. I have done nothing
else. The highest is Rs. 3,500 and not Rs. 4.000. As
I said, the Secretary should get Rs. 2,500 whether
he is an I.A.S. or an I.C.S. When he gets promotion
he should get what an [.A.S. gets. All these things
have been suggested. After itwo years you can rev
lew wilh a view to revising the salaries.

, ffi| *t«u  Bill, 1972.
SHRI C. A. APPAN: I am in your support.

SHRI BHUPESH GUPTA: He is for my
support. Alter two years you can review it.

Uul I think that these scales of pay should be
introduced.

The motion was negatived.

SHRI K. C. PANT: Sir, I have already answered
the Brsi point. As far as the second point goes, the
Pay Commission is going into the various salary
scales and pay struc-(inc- just now. We will have to
await their recommendations,

THE VICE CHAIRMAN (SHRI V. B.
RAJU):The question is:

"That at page (i, in the Schedule under the
heading "Pay or Scale of Pay" for the existing
figures, the following figures be substituted
serially, namely: —

Part |
Rs. 3500
Rs. 3000
Rs. 2500—125/2—2750
Rs. 3000

Part 11
Rs. 3000
Rs. 2750

Rs. 1800—50—2000
Rs. 2500—125/2—2750
Rs. 2250—50—2500
Rs. 1800—50—2000

Provided that these scales of pay shall remain
in force for a period of two on the expirj of which
this scale may, by resolutions passed b\ die two
Houses of Parliament, be reduced in line with
any general reduction of high salaries that may
be effected."

The motion was negatived.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU):The question is:
"That the Schedule stand part of the Bill."
The motion was adopted.
The Schedule was added to the Bill.
Clause 1—Short title and commencement

SHRI BHUPESH GUPTA: Sir, I move:

1. "That ait page 1, at the end of line 9, the
words "but not later than the second day of
October, 1972" be added."

Sir, Ibis is an amendment which has a sacred
association with it. I say that the
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words "appointed day" should not be kept there.

When the Hill shall come into forte should he
specified, f have suggested that it should (dinr imto
force not later than the 2nd of October, 1972. You
can understand why I have mentioned  this
particular day.

SHRI G. A. APPAN: Not on that holy day. Let
us not do it on that hol\ day. You can do it on the
Ist or the 31st. For heaven's sake, I request the
Government not to have the 2nd of October.

SHRI BHUPESH GUPTA: If he has objection
to the 2nd of October, let it be the Isl of October. I
have no objection. I am prepared to accept his
amendment.

SHRI G. A. APPAN: 30th September.

SHRI BHUPESH GUPTA: He says, SOth
September. 1 have no objection. It should he nor
later than the 2nd of October. It should not remain
as "on the appointed day". It is a very vague
expression. It should not really be there.

The question was proposed.

SHRI K. C. PANT: Sir, we are ourselves anxious
that this Bill should come into force as early as
possible. We shall keep our  lion, friends'
suggestion in mind.

SHRI BHUPESH GUPTA: Since he has said that
he will keep my suggestion in mind, as also Mr.

Appan's suggestion that it should be SOlh
September, I would like to withdraw my
amendment.

*The amendment No. 1 was, by leave,

withdrawn.
THE VICE-CHAIRMAN (SHRI V. B.
RAJU): The question is:
"That clause 1 stand part of the Bill."
The motion was adopted.
Clause 1 was added to the Bill.

The Enacting Formula and the Title were
added to the Bill.

SHRI K. C. PANT: Sir, I move:
"That the Bill be passed." The
question was proposed.

= qaw fewie (I97 w3w) @ T
T AT FT AG 4T; iR W rAan 9n: fw
#faam & 2847 d9EA g9 F A” WY
oifzdar 314 Z200T oW 7 415 7 T FT

*For text of the amendment vide col. 120 supra.
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ofrqq, WF oF AT Az ow A | A |
1937 9 59 Fo 7 ST To fro & q&7 |
yAt 7439 Awa IAF1 Sifwge waw A |
a1 W T AERT AT T T AT
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HFT 1% F1 FAT | 7 GAT TG ADN
gur | i

A, 99 wafeq i & faaq wal
1952 % OFo UFe Wo FIA & T2 AT Friq

When you in power,
you must be magnamous . .

S ATEHT A2 T g1 AT FART FALTHT
g Jfed Wi % 4z 7w v g f& madnz
gfear & o1 aifedft & wie s oEwer
aepfT & ag s @A g2 g @ fw
s4 T fawdr @1 oAs saEr wE-
U FAT AT |

[RAJYAS ABHA] (Condition of Service)

At 9O T q A qgE & ey A
Fw Fred fear S sEE Aodr gwe-
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19429 TG 397 AU 4107 77 wqrfeady
ST SR FUT AT, IH AAG TW AW A
T AT F 7 5 30 F UHG w= "
% 15 77 G w1 41 | F TWAAT A7 B
T e W fgegrara & el w7 o#rE
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TA | AT G AT G wiEo o wHe FY
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AT E |
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& 0 BT & AL, W W 3 AT qe
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SHRI K. C. PANT : Sir, there is really no new
point concerning the Bill which *has been raised. I
found that Nawal Ki-shoreji referred to the
privileges of ithe Ministers and referred to the
Ministers as a privileged class. Here, Sir we are
referring to the conditions of service and privileges
of the 1CS Officers and if you look on the Ministers
that way, I think, they also suffer from insecurity of
service conditions.

SHRI BHUPESH GUPTA : Yes, very much. I
understand that.

SHRI K. C. PANT : Therefore, Sir, this is one
privilege which the Ministers do not enjoy.

Then, Sir, so far as Mr. Mandal is concerned, he
has referred to the basic question of the
identification with the services of the people and he
has referred to the Changes in the Hindu social
structure. The latter of course, is not at all relevant
here. So far as the former is concerned, the sense of
identification with the people is something which
we certainly want to achieve and I think that the
IAS Officers' Training Courses which he referred to
are taking this into account today more and more
and they are seeing to it that the IAS persons when
they come to Mussorie for their training are not
only made fully aware of 'the forces at w>rk iri the
country, of' the hopes aii ! aspirations of the people,
but are also taught to regard the well-being of the
poorer sections of our society as their particular
cohcern and this is what can foster a sense
3L/E(N;ilJtg.tV 6
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of identification with the people. There should be
no distance between them and they must regard
themselves primarily as servants of the people and
to the extent that this feeling is not there, all of us, 1
think, can, contribute by helping in our own way to
bring about this feeling. Sir, though I may not'agree
with all he said, I appreciate this basic sentiment
and I appreciate the direction in which Shri Mandal
wants to take us. Thank you, Sir.

THE VICE CHAIRMAN (SHRI V. B. RAJU) :
The question is :
"That the Bill be passed."
The motion ivas adopted.

1972],

STATEMENT RE: SECURITY- OF CLASS 111
AND CLASS IV EMPLOYEES IN THE
GENERAL INSURANCE COMPANIES

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH): Sir, I beg to lay a statement on the
Table of the House on behalf of the finance
Minister. [Placed in Library. See No. LT-
3619/72.]

SHRI SHYAM LAL YADAV (Uttar Pradesh) :
What is the statement. Sir? He should read out.

SHRI K. R. GANESH : It is a statement on
ssomething which the- Finance Minister has
referred to, on the security of the Class III and Class
IV employees in the general insurance companies.
5

THE VICECHAIRMAN (SHRI V. B. RAJU):
Yes, it can be laid. It need not be read out.

THE PRESIDENTIAL AND VICE-PRESI-
DENTIAL ELECTIONS (AMENDMENT)
BILL, 1972.

(Motion for reference to Joint Committee).

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
NITIRAJ SINGH CHAUDHURY): With your
permission, Sir, I beg to move the following
motion:

"That this House concurs in the recom-
mendation of the Lok Sabha that the Rajya Sabha
do join in the Joint Committee of the Houses on
the Bill to amend, the Presidential and Vice-
Presidential Elec; tions Act, 1952, and resolves
that the following members of the Rajya Sabha,
namely:

(1) Shri Gunanand Thakur.

(2) Shri Kota I'unnaiah.'

(3) Shri T. N. Singh.

(4) Shri Gurcharan Singh Tohra.



